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This is an applicatien Under Sectien 19 of
A

thr Administrative Tribunal Act 1985 seeking Yor-

the relief that the oreer regarding tr-lsfcr of

the applicant be|quashedy

2« The applicant is pested as Assls
Engineer at G.E. Gerakhpuri: He hasl beer
f:Tu the disturbed area in Punjab to G

¢ year 1991%
from Gorakhpur

t Executive

transferred

ew again he has been
Asstt

> Babina as/Executive 8ngineer,

e applicant b der section

j(lv) of CLS
pugned order

preferred an appeal

) Rules 1965 against the

transfer which is Annexure-IJ¢
ju that

In the appeal applicant has reques

Ko/p2




v‘»“\_;‘l ’ k\ 002/
A qep e

on the greunds I«ntiened therein his posting
d at the places of hﬁ.J
ajps he is ukel)t to retire from service,

may be conside: choice

. The learned counsel for the :il:lcant
jtatcd that this application be disposed of at
dmissien stage itself as the main prayer in the
lpncatim is made that the appeal piferred ~
eof within
@ specified pericd. I feel that no appeal &s
provided under rule 23(iv) eof CCS(CCA) Rules 1965
against the transfer eorder. The respor

by him against the transfer be dispose

hewever, may treat it and directed to
4 the said representstion (Annexure A-ji)

*riod of 30 days frem the date of ¢
1 this erder. In the meantime the ap

may net be relieved frem duty en transfer.
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